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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO/371/93
T.A. NO.
DATE OF DECISION 11.8.57
BePsTrivedi Petitioner
Mr oilabreKadri Advocate for the Petitioner (sl
Versus
Union of 1India & oOrs. Respondent

Advocate for the Respondent (s

CORAM
The Hon'’ble Mr. v romakrichnan Vice Chairman

The Hon'ble Mr.

JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ? Ll
2, To be referred to the Reporter or not 2
B/ €, Whether their Lerdships wish to see the fair copy of the Judgment ?

4 Whether it needs to be circulated to other Benches of the Tribunal ? ~
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BeP.T rivedi,

retired, residing at s

D/6, Yagna Purush Flats,

Karmchari Nygar Road,

Rannapark,

Ahmedabad . Applicant

Advocate Mr MeAoKadri

versus

1. Uniono of India, Through 3
The General Manager,
WekRly., HeQeOffice,
Churchgate,

Bombay .

2+ The Divisional Railway Manager,
W.Rly., Bhavnagar Division,
Division Office at

Bhavnagar Para. Respondents
Advocate Mr.R.MeVin
ORAL ORDER
OeAe371/93
Dates 11,38,97
Per Hon'dDle Mr,V.Rgmakrishnan Vice Chairman

The applicant who is a retired railway
servant has approached the Tribunal for a dJdirection
to the Railways to grant him the amount due on
account of bonus, packing kit allowances, transfer

allowance and conveyance allowance etc. with

\

@’ interest,

3ee



2. I have heard Mr.Kadri, counsel for the
applicant and Mr.vin, counsgel for the respondents,.
Mr.Kadri states that the applicant has since been -
paid transfer allowance and conveyance allowance and
his present grievance relatesonly to non-payment of
productivity linked bonus for the period from 1.8.1990
to 30.11.1990 on which date he has retired from the
Ryilway service asalso the non-payment of packing
allowance on his retirement. Mr.Kadri disputes the
stand of the railway administration as taken in the
reply ammil statement as also in the sur -rejoinder that
the applicant was drawing wages which exceeded the
limit of Bs.3500/- with effect from 1.8.1990 and as
such is not entitled to productivity linked bonus
and contends that as per the Government instetictions,
the eligibility has to be worked out on the basis of
the emoluments he had drawn as on 31st March and not
from the middle of the year as on 1.8.19%0, He also
does not agree with the contention of the xailwajs
that he has been paid packing allowances on his
retirement stating that what had been paid to him was
only the entitlement on his transfer from Jamjodhpur
to Keshod in August 1990 and not on his retirement

A
A :
/// after 30.11.1990 . He states that in view of this
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position, he should be paid productivity linked bonus
for the period of 1.8.90 to 30.11.1990 as also

packing allowances on his retirement.

3. Mr.vin regists the application., He brings

out that as per the Railway Board Circular, productivity
linked bonus is not admissible when wages exceed s.3500/-
and for this purpose wages include the dearness
allowances . He a#® also draws my attention to the
Annexure R-2 which states that packing allowance was
given on retirement from Keshod to Ahmedabad, where

the applicant had settled after retirement.

4o I have carefully considered the contentions
of both sides. The two issues that heed to be resolved
are that (i) whether the applicant is entitled to
productivity linked bonus for the period from 1.3.90
to 30.11.90 on which date he retired and (ii) whether
he had been paid the packing allowances due to him on

his retirement on 30.11.1990,

-

5. As regards the first is=ue, Mr.X@dri states
that emoluments admissible on 31st March should be
reckoned for commuting the eligibility and payment of
bonus. If that is so, then the emoluments of productivity

linked bonus for the year 1990-91 has to be reekoned



on the basis of emoluments on 31.3.1991. The applicant
was not in service on 31.3.1991. As per the Railways'
clarification when an officers retires, the emoluments

which should be taken into account are the pay l-st drawn

by the employee on his sugpergnnuation. It is further
seen from the statement attached with the affidavit
dated 13.1.1995 by the A.P.J., Bhavnagar Division, that
the applicant was paid Rs.807/- as bonus for the period

from 1.4¢90 to 31.7.980 and the pay of the applicant
e

ot

was raised on getiing an mteretfrom 1.8.90 and that
from 1.8.90 onwards, he was drawing wages which exceeigf(
the limit of Rs.3500/- As wages for computing eligibvility
includes not only pay but also dearness allowance, The
applicant's wages will mean not only the pay but also
the dearness allowance theredn, which came to be
enhanced with effect from 1+8.90 and on 30.11.90,when

he retired, his emoluments exceeded Rs.3500/-. I find
from the Railway Board®'s circular 3dated 10.,10.1991,
annexed as Annexure R-1l, with the sur .rejoinder that
productivity linked bonus will be payable to staff whose
wages do not exceed %.2500/—;.m. but fg a very special
case, the President decided that all eligible staff
arawiny wages between Rs.2508/- and 3500/~ p.m{inclusive)
may be paid ex gratia, an amount equal to what would

be admissible as productivity linked bonus on wages
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of Rs.1600/=~ pm,

In the light of this position, and in the
light of the clear averment made by the Railways that
the wages of the applicant which includes the dearmass
allowance had exceeded the limit of 8.3500/- on 1.8.90
he is clearly not entitled to productivity linked bonus,
He has already been paid the bonus for the period from
14490 to 31.7.90. His claim for bonus £=x from 1.8.90

to 30.,11.90 is without any merit.

w
]

As regards the claim for packing allowance,
the applicant says that 8 sum of 85,2025/~ which had been
received by him vide the pay order dated 3.12.1991
relates to his dues on his transfer and not on his
retirement, I f£ind from Annexure R-2 that pay order
speécifically states that Mr.B.P.Trivedi, SS, Keshod

( applicant ) was to be paid Rs.2025/- as normal retire-
~ment on 30,11.90 from Keshod to Ahmedabad as the
packing allowance and for shifting from his last station
to Ahmedsbad. It is not dJdenied that he settled in
Ahmedabad after his retirement. This am;bunt il to

¢ (/cn""://

.(L,v"/"
have al¥easdy relates to packing allowances on his
{U‘

N

retirement in &ugust 1990, Mr.Kadri for the applicant

states that he is entitled for two such allowances



one on his transfler in August 1990 and the second
on his retirement. It is clear from the order dated
3412.90 referred to above that he had been paid
gjzéw%
+ allowances on his retirement. The question
as to whether he had received the same on his transfer

from Jamjodhpur to Keshed not an issue in this O.A.

6. In the light of the foregoing discussion,

the O.he is devoid of merit and is dismisced. NO order

a8 to‘ Costse /

( VaRamakrishnan )
Vice Chairman
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CENT FAL ADMINISTRATIVE TRIBUNAL
. AHMEDABAD BENCH, »HMEDABAD

AP S o

Applicati on Neo, __ 07”)”’)1 . S, W
Transfer Application No. & o

GERT IFICATE
Certified that no further action is required to be taken
and the case ig fit for cansigmment to the Reecard Rood (Decided),

Vi
A /

Dated: a9

A :
Countersign 3 Signatuée of the Dealing
Assistant

geetion Sfficer,




CENT'RAL ADMINISTRATIVE T RIBUIAL
— SHMEBABAD BENC CHAHMEDABAD

i v . st 2

CAUSE TITLE

v e

NAME. OF EHE PAKEIL‘S

) \\-2 §—~ =

— ..-‘—«.-.,. - .

L R TR S e e s a iy e W AN e mtiss e i B R e e L Y s m—

.

BR.NO, | DESCRIPTION OF DOCUMENTS . PAGE

1

‘
s i .-L,.,...-,.a..__....w‘-,,., — - | .
.E..._. SRR S I sl .‘;i:?_.; S PO S Wi 2 :
’- . 1 ) v , ] H
! ; .4@3‘\;&2; Srote. L24W 23 ;
' ! ’ ' :
i . " Q v ' \ - '
N .&«\&‘Lhér&—i T VR I <X E b S
~f i ;

’

:

i-< o ol TN Ub - SO

SR, W [\ \TX‘T‘ uw_i‘._,.\z.w.., TSI I ¢ L, -_\:\..‘i:__-._...;

- .14?.~- ..!.. -“._.1,‘., S

.e
i
‘ R BINUIUIE Mt 8. s
] | R o N P o !
;-.- %wf— SD2ye ey L Sl SR
! ) T Y ¢
| KJ\ Oadet- S a\x\ v |
R S === o
, 2 i i
N -,-4-.—-%\'“..\- A o . T ‘"__._.-... e e e a . : P — ;
;

B R e T, W et e me s e e acmeia + e e P - e e mm-

] +

&

R S
v

e Y

]

P -—? - .-}_.. - - t..--.m

¢

&1
e e e e e e e

]
L4
]

! ‘
! ; : A '

' ' : i

i

]
-
'
s
1
¢
i

i
i

"i‘- - M
4
!

;
SRS, S e Y T — w— .
: H

R T i ot S e e o B8 8 58t s
? *

&
t
;
;

e

e U o B e T . i e - s r e e e e - B e e Bt . R

“
]
H

| ‘
= - e e -t
] H ¢
§ N
wfmm e e e el e . A o cete A - n <aom PO T AR ST W N e e e 3 b Sl & e e s - soae - - .
‘P ' i
. r E
i 3 . b
- .—.v“—\‘- TR I A L AR W 0 S o . @ Al s 8 1o v e e e woe f.,_..-. R e ST OV PO
.
{ ' f ‘.
[ : ] i

et b s 2 - B o B e A e 0 5 e et . £33 - T LA .14 18 st
[} ] ’

e L Sy L e e e i e e ad e a e e e e o <

§ H

t &

B B e e U R R e R T S

! ; i

i

' s
- — . =-‘<—.>~‘-n e e e TP S AR W A TS . b A i I L e — T Semr———— .
] '
£ i ]
H ! i

T e s s e i e e e b e e e d— a Aot < ee e n et e i e et et w s m

) )
H i

e e e e P VORI

§ o e sy Cm e ne

'
B KON | | N - g NI SR N
[}
¢
i
i
i

e Ly
3
>

T .

e T

¢

!

o

!

y

i
B




